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In the Manipur High Court

Case No : Writ Petition (C) No. 143 Of 2021

Naorem Mangol Devi APPELLANT

Vs

State Of Manipur & Anr. RESPONDENT

Date of Decision : 16-02-2021

Acts Referred:

Citation : (2021) 02 MAN CK 0062

Hon'ble Judges : Ahanthem Bimol Singh, J

Bench : Single Bench

Advocate : S Thoi Thoi Meitei

Final Decision : Disposed Of

Judgement

Heard Mr. S. Thoi Thoi, learned counsel appearing for the petitioner and Mr.
Shyam Sharma, learned GA appearing for the respondents.

At the outset, the learned counsel for the petitioner submitted that the present
writ petition may be disposed of by issuing an innocuous direction to the

respondents to consider and dispose of the representation dated 7.10.2020
submitted by the petitioner by issuing a speaking order within a stipulated

period.

The GA has no objection in disposing of the present writ petition as prayed for on
behalf of the petitioner.

In view of the submission made by the learned counsel appearing for the parties,
it is directed that the petitioner should resubmit a copy of the said

representation dated 07.10.2020 along with all the enclosure to the respondents
within a period of 1 week from today along with a copy of this order.

In the event of submission of such representation by the petitioner, the
respondents should consider the said representation and dispose of the same by
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issuing a speaking order within a period of 3 months from the date of receipt of a
copy of this representation.

With the aforesaid direction, the present writ petition is disposed of. Copy of this
order be furnished to both the counsel appearing for the parties

through their whatsapp/e-mail.
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